IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDZIRABAD BENCH :
' ' ' AT HYDERABAD

DA NOs.1754, 1755, 1756, 1757, 1758, 1753, 1760, 1761,

1762, 1763, 1754, 1765, 1766, 1767 of 1998, 0A 55, 56,
57, 58, 59, 190, 142, 409 & 410 of .1999.

"BATZ OFIGRDER : -19th March, 1399,
0A 1754/98 - o

——

Between:~

1.-'S.Raj;iBabd ' T Jayanéha-Rao

2. G.S.Chalam ' 8. A.H.Suriﬁgbq

3. S.\Yeeranna 9. P.Baburao- ]

4, K.Supbarao | 10; K.Arunakumar

5. . P.V.V.Subbarayudu - 11. M.Hanuma Raddy. | _

6. NaVsV:S.Murthy . 12. 'D.V.S3.SiR.Patnaik- s s ;

' esc Applicants

And - ' '

1? Union of Indis, rep. by its Chairwer, . _~ .

-~ Telecom Commission, Sanchar Bhavan, deu Delhi, . g
"2, The cChief General Manager, Telecommunicatians,
© A.P.Circle, Hydersbad. o .

3. The General Managsr, Telecom District, Guntur,
‘Chandramolli Nagar, Guntur. »

4, fhe Talecom District Manager, Rajahmundry;

~s« Respondents

GA 1755/98.

-~

1. M.Kesava Kumar 11. P.Narotham Reddy
.-'mz Bommareddy:; 12. V.Sudhakara Babu

3. Y.Subhash chander Reddy13;- M.Narasi@ha_ll
:4 CoVe«Ratnam: ‘ ~14. G~ Jenardhan

5. 'M.Nagesuarsﬂaé: 15+ <"C.Pandu . -

6 GeN<R Méni 16. M.Prameela g . ’

7. [G.Surender 17. K.Anant Raj ' ~ ‘
18. -Ch.Ram 3ai o | )

8, N.S.S5.Rangarac _
9, T.V.N.Payan Kumar 49. D.Menjuha ‘ | )
10. P.Devender 20. ‘Y.ULNagabhushanarao

(A;I, ‘A~7, A-3 gtc. numbered within brackets refer
_to ths 'Annsxures' accompanying the 0.As.)
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21,

22,
" 23.
24,
25.

26.

27+
.28,
29,
30,
3.

32,

33,
34;_

5.

'36.
a7,
. 38. "
39.
4o

41.

42,
43.

44
45,
46. -

47.

48,
" 49,
50,

51.
52.

53.
.54,

55.
56.

57.

58.

V. Thandava Krishna

C.Laxman Dass
Shaik Mohiuddin

‘Y;Nadhu§udhan‘ﬁaon

P.MNaga Satya Mani-| -

Md.Abdu;_Rafseal;

.A.Prem hnand

Smt;R:Sadhéna
A‘Dhandra Mouli

~Ch QQJasakhara Reddy

S Somalaﬁ

‘P 5ur031n1

T.MN.Da Nallesqari
G'RadﬁakrishnbreddQ-
€hosiva wabyonarayana
Ke Shankaralah
Y.Mallikar junarag
P.Anjireddy
Jagannath ’

Pele Indlﬂa ”amgna
G.Bhaomaiah T
KelL.Mallssham
P.lesla  Jayasri
B.Nagesuaré 2a0 _h
J.Giridhar Raj B
G.Ramulu - *
G.N.Arun’ Kumar

Md. 17 takaruddin -
M.Surendsr R&ddy
$.Shakira'Begam

V.Lakshmi Prasanna

Smt,MiRajanl Kumari
Smt.K.Eadmaéree_.
5.Rama Kumar
H.ﬁeréiah}
Y.Naéaiah
G.-Suryaprakash

G.Rajgshuér

59.

. .80,
BT,
B2
PR o
64,
65,
g6,

67

68.
69 .

70.
71}

2.
73.

74,
75.

6.

77
78.°
79.

80.

B1. -

82 .
83.

84 .
B5.".

86 .
B7.
ae}

BO.
0.
91.

92.
g3,
94 .

95, "
965:

wP.Sﬁanker

"-haSarath.

A.Mohamr -

‘Raheemiddin -

A.Dayanand

YoHanumanthu'

K Subbaram

3 Ranganayakulu

HwSubbadra

" R.V.Bhanu Qrasad ﬂ

. Che.Radha- krlshna Murthy

. U.aubrahmanyam -

'ﬂ Manhar
M.Durga- prasad Oeddy

A,Raghupathl

Reddy

GLYésurétnﬁm""

D.Ramesh - 5aby

M.Venkatesivarlu

"R.Subbaiah
M.Subremanyeswari
Md.H. Ahmed Siddiqui -

. D+Kusuma Kumari

G.Sarala;

B.Gopi-kqishpajﬁao

‘A.8rihari.

C.Krishnarao

ChsMurali Krishna

" Smt.Sowbhagyam

AvSsH.Prasad

. .
M. Yenkateswvararao

Sk, Masum

h.Prasad .

T.Radha Raman
Md.Nisar Ahmed

R.B.Réﬁashankar'~

- 5, yenkatesuaramma. -

7M.Sreenivasa Reddy

T.K.Sreedharan

e
>

&



se 3 e
87, Y.S.ﬁshok.Kumar 128 Y.Hamakriéhnarag' '
.+ 98, vijayakumar Fillaia’ {29. JeSreenivasulu
99, T.i.3.S5dndaram ’ 130. R.Sudershaﬁ
100. K.Srihari . 131, T.N.Mallikar junarao
101. A.S5atyanarayana . - 132. S.Negasuarsrao
102. Sangsetha Ghosh 20y 133. T.Brabhakar
103, .P.Nagamani - 134. N.Kabear Das
Y04. A.y.vijayalakshmi - 135, y.Srikenth
155. 2.Ramesh 3abu | 136. G.Kumar )
106. R.Bhagyavathi o L 137. S-A.Qqadri
107. DsHenuma Das . .7 13s8. Ch;Jahardhan Reddy .
108. P.Srinivas .. 139, K.lekshmi vandhani
109. I.vijayakumar. n 140. 'YAVKRS $al Prasad
110. R:S.Nérahari Rao - 141, TBYS Devasahayam
1M1, PaBala—Uesranarayéﬁah -142. 'TfMallesuararaD
. 1127 KiLekshminarsyena : 143, Ch.Remalirigaiah-
713. A.Padmaja - © ' 144. cCh.V.Scstry
1147 G.Ratna Kumari 145. K.Kishor Kumar _
© 418, . 5.Naga Mallssuari © 146. M.Rajendra Reddy .
116, G.Lakshmanma ‘ ) _ 147, Md.ﬂnkushéuali K
*1175-.G.U,Hanumanthqraq 148. D.Sanjeau; D ]
118. K.Samha MQrtﬁy‘; 148, D.Lingamaiah .
118, T,D;akash-QEQ o 15Q- 3. Jayareo
120,- K.Sambasibarso ' ' 151, K;Ramesh o ' -
121, A,ﬂnanthaiahh ' - 152, G.5rinivas Raa
172. N.Kanaka Durga . - . 183. . P.Xrishnaiah
123 K.PraPulls Xumari 154, MiSudhser -
T24."K.Sagtaramuig ) ' 155, ,ﬂ.Uijayabhqﬁkararao
125. MN.Lakitha ] o 156. R,Satyqnérayana- .-
126. N.Shakuntalé_ - ) 157. A.Vijeyakumar | L.
127. K.Srinivaess Rao . . 15B.. R.Nagabhugﬁanam,
o ' 153, K.Y.Rama Prasad.
i _ : o .o Appliéé&ts
and . - T _
1. Union. of India. rep..by its Chairman,. o .
Talecom Commission,  Sanchar Bhavan,
New Delhi - 110 001. \
2. . Tha cniaf Gansrdl.mﬁnegar, Tel ecommunications, | ) .
AP Circle, Hydcreabad. : :
3. - The Fnincipal-ﬁeneral Managery TElBCDmmuﬂicatiDﬂé,'

Hyderabad. : - . :
- 4 . .« Respondents

M G R
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v -

’ eo A an
..DA_1756/98

1. ~B.Venkata ﬁéju' o 'y

2. A.M.Szmad’ . T, _

3.- S.M.Gaffoor - o .e. Applicants

And 5 i

1. Unionxof-lndia réplﬁby-its Chairman; R

" Telgcom Commission, Sanchar Bhavan,
New Dakhi - 110 0071. .
2. Ths Chiafbﬂénara}lﬁanégef,_ :
' - Tel scommunications, A.P.Circle,’
Hyderabads. - . NP -
- 3; Ths Geneqal,Nanaga;r‘Uaf%ﬁgal_TelécDm

- Area, Podduturi Complex, ‘Il Floor,

. “Hanumakonda. T R '

4. The TelhcamfDiééritt:Manager, Nizamabad.

' ’ ;-{.; :héspondenfs"

P ) R '

CA_1757/98

1o D.Vénkapesqarqrao _ ' ‘23: M.Vicor Babu ° .

2. A.Mohan Reddy ' S 24, K:Sreeramé Murthy -
‘3.  PL.R.Madhusudhar . 25. -th.Srinivasarao.
4. 'M.Kotesuararea . -26i Md.Ibrahim Sglim '

§: 'G:Ssethépamaiah - i é?: D,Gb@ala;aﬁl

6;~'P;R@ﬁu Reddy. . © 2B, .ﬁlﬁaﬁaghavandfarao

7. P.R,K.Mohan Tad - 29. K, Jyothiramaya -

B. M.Sotyam . ~ 30.- R.Narasimhar a0 -

9, K.Remsnoheherzo léﬂg -U.puérskana@h -
14d. P.Satyénarayana, ' o 32, VIHemachandraran®
1. . T.Vasudevarao 33, V.S.Neik o

. Té: -{.Satyanafayana . - 34. P.VYeeraiah
13. U,Vénkatesuaran30~ ., .35. ¥K.Chengal Rao
14. T.L.Narayana . 36. MN.Hggesuararad
15. NSC- B,ﬁSS_ ' . 37. Sk.DaStaéiri Basha -
16. A.Madhavsrao . 38. M.Sudhasskhcra Choudary
17. " P.Purnima L '39. 3J.Chandra Mohan

- 18. G.Mani. | - . 40, D.Nagi Reddy -
19, MiSharvar:Ali . " 41. J.Subbaiah - - -
20. I:chgnchuramaian - - °  42. S.y.K.Viswanath
21. K:U;Kfiéﬁﬂji?aﬁ o - 43+ K.Love Kumar .
22. P Uén};atasu ar 31“‘20 ' 3 .

V.. APBLICAWNTS

) B \_ ..-_-1 5/"

LAy



\ i
. .5 .. f .
And ;
- 1. Unicn of Iﬁdlu,. ﬂp._my its Chairman,-
Telagom Cammission, Sanchar. Bhavan, { l
. New Delhi - 110 001. : " . \
' 2. The “hibf‘;enerallﬁénggef, Taleébmmunicaéibns,f
: AP Cirelzs, Hyd=zrabad. . . . N
3. Gansqgl Manégar,.Telébnm District,
Chandramoull Hauar, uuntur.‘
4. The Telecom” ﬁls rlct Manager, Guntur.‘ T
- S . ‘ ~©7 «ss Respondents
T0A 17'58L9__§\ . | \ .
1. U.Manikyalafam | "22,. S:Krupakar
-2. D.Kameswararag ~  23.. BJBalanagaraju
J. M. Uenkét'iﬁH - 24, fU;Sfiniuaéarao
4, P, Prasadarao ‘“;‘ 25-v'N}ﬂaya$re; '
_ 5. 5.V Ramana w$1k . 2604 w;ﬂdinarayana’
. C 0 6. KoM, Sankaral h '_' 22} A.Isé@c
o 7. B.Uljayﬁ L akshmi . 284 ‘PfNagandram |
- 8. M.Sentha Kumeri -4'_':29._ M.Ch.Khasim Pesran
. - 9. S.md.venser.  30. M.Rangsiah :
- "10. Siﬁahga‘ﬂuamy CL3T N:Nagabhushéném .
| '1H; 'P.Krisﬁhé Murthy - 32:"K.Ranganna A
12. K Uamathshﬂnam T 333K‘S.Soukat ALi ’ "
13, M. PaJagDDulacﬁarl v 34, J:Padmgja" '
14, D.Venkatesuarlu  © 357 M.Cbaiszh o :“ -
15, D.Haégasuﬂmy - e B, M. Pﬁhqa Reddy.
. 167 U.nange wuamy . . Q?. K Ramasu1rapoa
" 17. R Kusalah o ) .. 3s. S.H.Sammad .
48, MuMedhavaraj 39.. G.Mahsndra '
?é. 'A.Siva Negaiah 40, X.Shyém Prasad
20, -K.Ueéranna:ietty ‘ 41." " Ch.Venkata thhna@'
. ?1. T.Aqaaneyulu N T
\ - e prllcants
And o
N, S 7 ' - ' i 2
‘ .1. .Union of India, rep. by 1ts Chairman, .
:Telecom Commission, S5anchat Bhavan, ° ‘ e
New Dslhi -711Q0 001. s ' ’
é; The Chief Gﬁnaral'ﬂandgary quacommunica%ions; ’
o AP Clrcle, Hydsrabsd. e -
3. Ih“ Gen rzl flenagsir, Hydorabad Telecom Area, .
o II Floopr, O70 Compoﬂnc, DCDUHdGrabud.
4, Telacom Distrint: MznugLr, Kurnool.; o :
e . . . «es Rospondsnts
: it e&e&i w0, \ v
/’ I - ’ ve. B/=
. [ .
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.. 20! Milingaizh .- o 18\ .
3% 7 K3, Vijay. Sankan 194
A C.Kumar ;; AT ‘J - 20.:
"5;-iﬁ;Uenumudhdu 21
6y BiRajiE A eddy o : 22,
_?:, th.Somaiah ‘ ' ‘ 23.
héu‘ ..“unohar ﬁao . J." ‘ 2?7‘
' -:9; 5P .Salman - o :;“,Ih} ' 25;
.. 30. HaAnandam: o 26.
R ;Yakkantl Kﬂnd" Reddy . ‘27-:
2.7 L. Subbaras - v 2B
© 13.- Gulam Ghouse, . . 224
1&,”,P.Kumara§uamy ; - 3047
. 154, 4.Sres Ashgerao .." 3.'1 L
, 16. 'D;Suamy-'; P SRR B p

T
= 4
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- 1

.:3:‘
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And .

¢

Union of Ind1a,‘rap.‘Dy

its. Chairmumy

Telscom Commission,, Sonchar: Bhauan," _ o, T ey

‘New Dalhl } 190 6o, .0 -

‘The Chief Gunar 1 Mzn egsT,
Telehommunlcatianq, 1P Gircle, -
Hyderab:d. '

/

- .
The ,General N INagsr,. Jarongal
Arec, Podduturi Camal BX s
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~
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N.Uenkmtesbararau_. i BRI
'Y.Jalgndsr-ﬁedﬁy‘ 14
N;SriniygS;Gddta : _— C15.
- P . 16.

NaUasuram_ﬁ" o - -
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M. Esuaralah ' ;
Shalk Tafﬁzzul HUSSalﬂ ' _
“KyRam Mohan Rao. - T T
Nagslli Mohan PaJ o
‘Cheralu - - _ e
chintam “ﬁdhu Sudhan +
Kokkonda Sri namamohanxﬁég:" :
GuSémual I R -
- . S
a.nau1ndar C : P
G.Sarangapudi ‘ R
Z»3ankaraiah - T
pLIsgiah ~ [ s .
M.Raghupathi A -
A Llngalah S T o
K. Raja ”atnaml”‘ o
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25.
' 26,
27.
28.

29
30.

3.

32,

1.

DA 1761/98

. New Dalhi.

‘AP Circle, Hydarobad:

e T sa

M.Yari Sagar 33 K:Srinivasa'murthy
K.Lokshmi Kontha Reddy 34V, K.Gelval Reddy . .+ .:
N.Sarvaswarstas - . 35, A.Anjaiah . »
-D.Sasool . S °36.  3.Ramulu
§. Shukyr . - 37. K.A,Ramarao’ |
ReChokrapani - ' ' J ) -
.U:ﬁenknkesuarlu L . - e Appliqaﬁts
G.Ganesh | S : : h .

And’ SRR |

Union of ‘Indiz, rep, oy .its Chairman,
Telacom qumlSSlOﬂ, Janchar Bhauan,-
i

The Chief Gencrezl Manager, Telecammunications,
. [y v ' A |

The General Managcr, ‘Warangal Telecom udrea,

Padduturi Zomplex, 1I.Floor, Hanumgkonda.

The Gelecom District'Mahager, Nalgonda. -

. V'Y .ee RBspondants
*E R R

Vs

1:'>B:Maliaiaﬁ‘ e ﬁ_ 22, \V.Neeraja

27 A:Anjaiah 23, R.Chandar Rao

3. S.Satyanarayana - 24. . Md.Magdoom Mohiuddin

4. K:Rajendpf' _ < - 25, :M:Sury5cﬁande§ Rz0
'5; ‘Md.Vazeer . " 26. K.Bhavoni :

6. .-G.Manchar . °27. u.Srinivas Reddy.

7. G. Laxmlnarusalah '28, B. Rajalah l
. B. ‘5.P.Mahaboab y ' '29,- Y:Narasimhasuaomy

9. T.Bhaskar Heddy' ' 30. ' T.Kishore Kumar

10. M.Narasiah "-‘ 31, K.Josna Grace.
11¢ BiRemapresad - . 32, K.enkateewararao |

12. A.Venkataizh - 33. T, Kashaiah : )

13. G.Gangadhar ‘ ‘ 34, D.Laxmaiah ’

14. Ch.Srinivas Gandhi - 35. K.R.Ra%nakar‘Raju-= P )

:15.~'Nd.Y0uéuF ' o 6. G, Sé%yanarﬂyana '

6. S.Dayanand - : 37. GiThirupathi Re ddy .
17. “G.Rajaiah " | _ - 38. S5S.Mallesham )
18.- P.Prahlad ' }1 39." K.Narasimha Reddy

19. T. Angdn“yu]u . ' 40. R.Mgllesham

20, D.Mallsshem . 41. G.lLelitha
21.

'K.Sci Ume Dovi 42, Sde.Sirajuddin’

};. Rpplicants

‘ ) PR 8/‘—
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- ’ R . EN
N v, T
' )
§
. . + e B v,
< Cohnd o . S i
1« Union of Iﬂdlu reR. hy its r‘f‘lﬂlrman, ) L -
t JTzlecom! ‘Commission, “Sanchar! 8havan, 7 .
New - \_-lhA-oa __':. - . f" . ' ) r- A

2. Ths thbf Gensrzl Managar, -
Telecommunicetiens, AP Circlse,
Hyd"rﬂbad. L

-3, The: General Man&ga r,,”aranggl Araea,
Telecom 30d4uuur1 Lumplex, IInd Floor,

.Hanumakonda-, | . . . ) - ’
4, “Thse Telccum District Ma nagﬂr, Ced - ' . ‘ '
Ashoknag _'Kwrlmnaghi. _ i . e Raspnndehtg
o %*g % #% |
A 1762/98° . . - o ' S |
-1+ DiRavindro Babu - © '° 12, D.FPrabhudas . © .
2. M.Sambaigh | e T 13. VY.Prakash Rao ' . -
3. B. NagmsuaraLeD o 'y  - 14."P.Prabhakar=Babut- ,
4; M Enock t.l' U 15, NUSNTHCharyulu
.-;5: K.Boaz f% - '16;, N.V.Ramarao
6. B.Subbarao .. 7. PuNiranjena Kumar -
7: Ve Cthchurqmalah B o \HB:- Hﬂnumanthorqolqutbaluh
8. A. Uenkatar ju. - " . 19. N, UenkateQuaruraD L
‘31: G:P.Ankaiahy. ! © 7, . 20. N.Shyam jundar Rao " h

"10, E.Zddara ienkata Suryunarayqna 27, B U8nkatssuarlu
11, ' J.Abhiskskam '

o . : | - .. .Applicsnts .
flnd . ’, l"\ : .. .o . ’ ' S
1.+ Union of Indla, Ta P. by its Chalrman, . . - .
- Sanche L Bhavun, “ew Delhi - 110 001. - .o T
‘2. The Chief GcneLal Monagsr, Telecommunlcstlons, .
v AR Circls, Hydcrnbad.- . o _ B

3. The Gencrﬂl Maonager, Ulsakhapatnam lelecom
' Area, 10~1-323, Asselmatta, Visakhapatnam.

%{ fThE TGLEFDm Disﬁricﬁ”anaQEr, Dngole;‘ ': h _ R;gponéédts
T A L : .. ,
0& 1763/98 P
1% G.Jsya Remulu . B. Abdul Jalbel.
2. S.Ram 3_- . fi- ; ' 9. *'S.Khasim Pesran.
3. Bivijaya Kuder . 10, B.Prakash |
'AT'-SMt:K;U.HrhndHathi ‘..‘ E 114 ,S:Narésimharab ) o :u
5. U An janayulu . o q2n lG.Unamappa S
6. 5. Chlnnalah S - : ﬁa?' N?gaia-Squaiah-
7l Lonin .- 5“‘. H gi1ﬁf-/G£G0pél Raddy
! : cie 9/-




w

15.. D.Sh3nkar | | 21. C.Shiva Kumar )
16 K.Uahkatgrﬂmulu’ , : 22+ S.Prakash- Babu- . ’
17: G.Ahjon Goud ‘ " 23: Kalappa '
18: Smt.Hznmamma . 24, ‘C.Ram Raddy
19.. Ch.Dsvadonam 25. V,Shyam Sundar Rao I
20, - T.Raghuma Reddy . 26, M,3Jagodesh - . ~
\ a T o ' _ .. ' Applicants
‘And - ' '
‘1.  Union of Indié, réb. by its Chairman, ", " N
Telecom Commission, 3anchar 3havan, )
New Delhi -~ 110 001, -
‘2. The.Chief Genzral Manager, Telecommunications,
_AP CerlL, Hyderabed. _ : '
3. The General Menager, Hydsrabad Telacom Araa,’
. I1 Fleor, CT0 Compound, Secundurﬂbad—a '
4. Telecom District Wunager, Municipal -f: R |
Complex; S8uilding, Mehabubnagar. R S g .
o \ ) " «ses Respaondents
R NE RR a .- .
DA 1764/98
1v S Ampaish - 12. S.Kotasararao
r P. Sambamurthy o 12. - G.Bala Soury
(3. 0 J Prabhuehlbﬁgm ' 14. " 'S.Balabasvi Reddy.
4. m.Adam ' . 15. S.Ramanarayana
5. Ka Chondr@s?khararéa 16. Bodcei Nehru
‘A. ~A.Raja Babu : © 47, chilukuri Remarao
7% Ch.Raghu Romulu. °  + 18, G.Surybnarayana v
" d. G.Krishna Reddy-11 19, T.Usha Rani
‘9., A.Seshagirireo .~ 20. . K.Rajeshuar Rao
10,  P.Muthaizh .+ 21. h.Krishna Reddy
1. T.Venkatarao . . “Applicants
) And ‘
1" Union-of Indig rsp. by its, Chairman, . : |
© - Telecom EﬁmmISSlDH, Janchar - ghavan, '
New. Dalhi = 110 001.
2 The~Chief Gensrcl hanager, Tel ecommunications,
, AP Lircle, Hyderabeod. -
i.' The Gensral Manzger, uWarangal Teleéom ArEa, - i
: Podduturi Complex, II: Fluar, Hanumakonda. =a
4. The Telecaom Dist le Manﬂgbr, Khammam.- 'J.-:
. w% ww wa ees _ABSPondcntis
CA. 1765/98 . o
T . PR 6. MsRamachandreciah
1. M.Raghuramaioh 7. G.Thippe Reddy
2« GyPenchaleich , g L
B,  R.Sivaramalah
3. 3J.Rems Subsaiah . ; . RS
- - . 9, .P.ghandrakamar -
4y K,Simha ““yL]U 10, th. 3z co f
5. -P.Venkabe Sopal v A5e LhedeyaTall

-"c’.- 1[]/"'




R T R : .
11 5. Nag\.dnM Reg - - ' 15. C.Bealagoyvindzppa e
*12, Smit.D.P.Mahadzsvi 16. C.Eswara Raddy
’ 13. B.Sive Subboraju . 7. " h.P.Kullayappa
14— A.Sreenivasulu o 18. . D. Jag;nnotham
k ' Al‘!d L . -'. ',. ‘- . ’ : .. I e Fpllcants
1. Union of .Indin-rtep. by ‘its Chairman,
Talscom Cﬁmmlfalan, 83nchdr uhgvan, o :
_New Welhl =" 110 001. . . C . h
"2, The Chisf Genaral Msne gar,'TelécnmmunicatiEhs, !
. .. AP CerlE,,iydCruJﬂd-
"u3; ,The Genaral Manugﬂr, Hydarab"d Telﬂcnm Araa, '
-+ 1Ind Floor, CT3 fomgound, 3Secunderabad-3,.,
4. The Telecod Nistrict Menager, Haruthln agar = '
Cuddapuh. . . ..« Bespondents
- _ . ; . EX A - - N . s
‘ 0A 1766/98 o . _ ‘
1 Thobﬂ Sal Kumﬂr : 13. 'Bhéemaraju Kishore
2 'Lalapeta Ucnkag 1ah - " 14, Immadiseity.Jaye Srasad
Y3 MUrarLSﬁtty ‘ - '15. ‘Uemgri Prabhakar
4. Manmohan 5a1a31 Lal - j6.'AThdt;'Krishna Mur thy
5: Jakkala Venk tq ?amwna' 17. Tlruputhl Nagusuararqnz
' 6. Nuthalapati Lok:suarcrao 18.° D.Obaish
7. Perumalla Soi Prebhekar < '19. Sk Abdul Rasheed. _
' N K,Hamé'aopél S 20?- Uoodarqgonta Uasundro,Dass-'
1 ‘ 9, ~CiJanaki Raﬁaihhw . 21. 'L . thuanacharyulu .
- 10;‘-h.Pullalqh . 22. .y.Sresdharacharyulu.
{ 1. Annavar. pu Uenkht"rﬂmamalaaa.,'Jalakam Chalapathl
12. Jadapﬂlll NunlraJL I o ;.;. Appllchnts
: . Ang - . o ; ' - oL : ,_ .
ﬁ. Unicn of Iﬁdia, rop. by- its Chairmen,’
. Telacom Cpmmission, 3anchar Bhovan, _ N
Mew Delfi. w.” , : ’ '
2. The Chief Fenural Manﬁgcr, Telacqmmuhicatiuns,
. AP ClIClE,'Hyderﬂbﬂd- . .
3. The General Mﬂnagur Ulsakhapatnam Telecom - -,
- " Area, 10-1-32. Asmdlmetta, 'Yisakhapatnmam. ) ‘
4m‘iThe_Telecom Qistrlct Manager, Nszllore, S - -
“y . ’ S : : .»« Respondants
0i. 1767/98 - SR '
. 1- ‘TS "Dra'ka'séraa ’ 7. G«Suryarao
24 8, Jrlud+lu Fr shd _— 8. S.Hétnakararap' -
J. P. Slta Humu Luruny .- . 9+ A.Vijaya Krishna .
4. G.Gourk Sankar . 40, M.Maridi Gasbu
57 piAtcha anna . L " 11. K.V.Ramana o ’
6. Karlamu Ehaskarum‘o ] 12+ . KaSurappadu )
; e e R PR



. N .
- | \

S S TR |

13 _Ueeturl Srirama Murthy - 17. "Vanapalli Venkatarao ;
14, M.Srimannarayana o 18. Dontuluri Umadevi

45. Y.Syemalarzo - . 19. M, Jagadeswari . ’
I16: ‘Parwsurampuram Sai Prasad 2p;' P.Vasuddvarao -_ _

B _: .. ‘ . ees Applicaents

nd

"1+ Union of India, rs p. by its Chalrman,
Telzcom Pomn}sblon Sanchar 8havan,
New 9alhi. - |

2.+ ThE Chief Genazral Panager, Telzcommunications, | - & -
AP Circle, Hydsraobad. - ’

3, The Sen@rﬂl-anager,1UisaRhapétnam Tsléébm
- Arsa, 10-1-32 A, 38scclmetta, Yisakhapatnam,
4. The ‘Telacom Distrigt. Managar, Telacom -

h U"}-n’ UlZl..snag(..eru . . ' T~

4 - .
RV BTA .,.,(_ 73 ' RN RBSIJIOFIden tS !

0A.55/99

1. C.Yarzama Raddy . 27. B.MNarayana Reddy
. 2 K.Munirathnamachari . 28, G.Ramqkrisﬁnaiah-
3. KoM, Kr ishnappa S 29, M. Chandrasskhar
'4..-ﬁ.Ti;u§pgni - L 3o0. - Shaik Iqbal . - e :
"5, M.Subramanyam ) .31, TiKarunakara Reddy. !
6. WNeChandroiah. Chetty - - 32.. GeV.Ramena /- |
7.l A.ﬁédkatJSUEU" 33.. P. Hagaraju -
B. G:Sripmmulu.‘ C 34. s, Subr"hmﬂnyam
- 9. G.Méquléiah o . 35, TsiKannziah - . o
10. T. R”Jaq"nﬁpgthl ?“ﬁ;y ~  36. E.U.Padmanabha. ﬂeddy
17. D Th“ng 107 ] 7. B, Rnnganadh_ Rcddy
12. m.LDkarunjan ! 38. S.Allabakshu-
13. NQUénkatesuaru Naiduj .39, E;Kuppa Swamy r
H41 K.Mohana Mur&li'Dirlai 40, .P.Subrahmanyam |
15.  SK.GaPfar Shoriff. ‘41.  S;Munirathnam
" 16.. S.Gopi Kumar " . 7 42, M,Vemanacharyulu .
17 -U,Prahhakara Reddy =~ . 43. G:Sreedhar J
18. S.U.Chokkalingem 44. K,Subramanyam ’
19. K.3.Raveendranath 45, T.Chengalrayalu o L
20. T.y,Krishnarso . 46, P.Govinda Raju .
21; Y. Rum”njulu b 47. Ve Uenkatﬂramdna
‘22, ‘G Chandrasps<n“rc Cha tty 48. .B. anjunﬂdham ) )
23. \.Mcnohar ‘ 49. S.K.Anantekumer |
. 24¢ KuGuru Moorthy 50. K.Sankaraiah-II
25. GeSiyskumar o ‘  57 C;Sub@ar:yudu
' 26. K.Sudhaker “”ldu o - ‘n... Applicants :
_ .\nd - . ' ‘i
T Uhi?n,%f India, rain. by 1L°'“na1rmqn, o e - 43
| . ses 12/- !




A ’- o
' - . ’ ;Ii ’. ‘e l_ 12 .a ) \ . ‘ . a ')"
£ Teiecom Csﬁmission;\Eanchaf'BhéQan,'Neu Pelhi, ya
- 2. The thisP Genersl- Monagar, Tél@cbmmunicationé, ' f"
AP Circle, Hydurab“d. o h _ .
3. Th“ Gonaral M“nh? T, Enlttnor TBlecDm BlStrlct -
) Ha“d Jost ”rFlcu,‘Commpaund, Tirupazthi. .
4L The Talrcom jlddLlEt Managur, Tlrupathl. )
J . o ++» ResSpondents _:
% g k- _ f
oA, ,56/99 )
1. Ko K“ishﬁa' : . fﬁ. R N”rESlmhd thdy
2. N.R.Ma dnukar ‘ 17. M.Yellaiah °
. Y. Rajannu‘, 18+ Ko Bﬁlnraju -
4- ) MDRL.JU ' .,_7 = 19. 3 Bhoomﬂluh
‘5: P-Chand*'éckhar; 20. J.8rinivas_
6. N:iHanmandlu 217 . Dindsh Kolglqu; o\
‘7. L.Sundar .- 22: M. UlJender ' .'L
. 8. }Uunkabesunru;ﬁ - 23. K.Ch.V.Subbaigh S
9, M. ﬁpparao c r 24, M, B Kav1 Raju. : o
‘10; Y. Padhakrlshnan ' 25. "B, Ulttal Reddy
115 Na VaLnyana . 26+ R. Dathatrl
12 M.Devadga- N T 27, ;L MMming r81ngh
S 13, B.Ej;giﬂi',ah . 284 | .Narjy.ma .
14, T.pepursddy - 29.7 Abdul ‘Lathsaf
15, Shajida Fardins T
- . . . ‘ - *ay Rppllcsnts
f \ Hnﬂ - Af “—:- L . : t
1e ?nian of Indl_, £sp, by its Chairman, )
. elecom” commpission, n , i
S New DElhl. on Ja cqap Bhavan,
T 2. ‘ThD ChluF Gensral Me nagcr, Télécommunicatfons,
AP ClPClu, Hyigrunﬂd. _ 3 - T,
. d. Ths Go nbral nanugu;, HyderuDOd Telscom
o Dlstrlct, iInd Fleor, CTO CDmpOund Sec’ had.
4. -Telegom DlSLrl £ Manegsar, Sanchar Bnauan, ) :
‘ Sangaru dy. - A :
e "v_ e !ﬂ..ffﬁespondanté
DA, 57/83 ) q - k
1. fKiK-KémESHGTQFa? , T: 9. Si Suryqnqrayanu‘Murthy -
© 2. ?k.UadL%g_ ' i 108. Y.Subbarao - , S
j" R'5?¥”?VQF3 Ran 11. * 0O, hnraSLmh raju
: ? -1sac Jabu "12.  S.fajendrn Prasad ’
5¢ ' KaBuG.Tilok v 3 Didle 9mbed Ba
6. ” kkf’] MnthSU"lh IataFol 0 . 1 -. Dldlf’? “atna Ra‘}u !
. Sbu 14. Shaik Mahaboobvali
?._ UJI‘,UDUdl ,',,'jjanna - , ! oy s ’ .
) . g ¢ Gastry, 15. S:VYonkotesuararao®
8. Maddali Suryn Hag e s
- o T 16. G.%,3,Ramarao .
| - - .. . PR "13 /"‘ '
V.Y p - )



e o e e .

17.
18.
19,
20.
21,
22.
23,
24.
25.
26.
27.
28.
29

3d.

3.
32.

. 33,

34.
Ja.

36,
37.

38,
g,
40.
41.
42,
43.
44,
45.
46 .

B.Srirems it thy
G.Lakshmaneraao

K.Y v N Henumantharao
M.V. 3.3y 00U

N.Vefdomz s gL
M.Bhaskararao

Kol oatyayind
P.Lakshimanaruo

U, Jhansi Lskshmi Rani

B.Yanksata Lakshmi Hzmalatha

R:VY.Prasadarac
L.Satycnerayens

Md. AL
N;Suryanarayana Mur thy
U.Uenkatééuararéo
V.J.R.Clive
CheTatacharyulu
C.5.R,Murthy
Ch.Augustin,

R.Ravi Brasad
Pelanardhanarac
YeleRaK.Murthy
KeNarzncrababu
L.Vishnu VYardhaonarao
K.eCh.HM.Tilck
C.VeMalicgeniran -
P.\Venkata Reotrem
V.Bhujangarao
N.Bhaskararan .
B.Kanaka Mprﬁhy.

And

Union of Indis, rep. by its

47.

S48,

49,
540.
51.
52,
5d.
54.

55.

57.
58,
55,
60,
61,
62

53;:

64.
65.
bo.
B7.
GB.

V.Appalacharyulu
A.Venkata Krishnatah
G.Apparao '
KeWaenkata Satya Arakash
R.Kfishna |
T.S.Raddy
Ch.Tatabbail
Me.Madhusudhanarao
EsVenkatesuarardao
Ve.Prabhakararao
Shaik Majuruddin

P.VY,Mohanarao

'U:U.Suamy

K:Jayaraju ’
O.Suryanarayana Reju
K.Satyanarayana
TeN.B.Gangadharam
V«Ramalingeswararao
G.Lakshmayya
J.Yenkatarao
V.Pullam Setty

K.Naganna

ese -Applicm &s

Chairman,

felecom Commission, Sanchar Bhavan,

flew Delhi.

, N . s
The Chief Guneral anager, Telecommunications,

AP Circle, Hyderaobed.

The Genersl Managsr, Telecom District, -
West Godavari Callectorate Compound,
‘Fluru.

The Telecom District Managsr, Eluru.

o o,
3 ¥

was REespandents

.. 14 /-



¢
i ]
o ; 'ﬁg y
Y. 14 .. |
l 0a.58/99 ! '
1« M.Prassd . .
.24 . MoAchzeem . _ o
L 3. M;Sammaiah s co
47 B.8hasksE ' | .
" 5. K.Danaizh - .+ «es Applicent®
And .
"1« Union of India, rap. by its Chalrman, R =
- Telacom GUmmiSS’Dn,'Sanchar Bhauun, Neu Delhi.
20 The Chirf'aunJral fianages, Telecommunications,
) AP Clrclu, Hyderabad. ; -
, 3. The BGHEral Manager, Uar“ngal Telecom Area, T
- PUdeturl Pomolex, II Floor, Hanumakonda, .
- by The T@lacom Dlaarigt ana ager, larangal, . )
_ .. .« Respondents
RS :
DA 59/99 S :
T4 D.Baty%hagagaha 21. Smt.M.Vijayalaxmi
2. Munir Ahméd. ' 22, A.Jagedishuar
3.\ N.Yadagir.. 23. K.Satyanand AR -
" 4. S.Ramachandraﬁhary .24, 'D.PuruShoﬁhaﬁapao | "
5. D.BalékADaas ) 25. ﬁernkatesééhary
6. P.Srivélli " 26, K.Gangdrem - .
7. Asurali Keishas '27... A.Yadaiah . - )
g. ﬂ;Suguna” 2B.. P:M.Satyanarayana
' 9., V.5ivanande. Kumar . 29, M. A. Salﬂem R : -‘ \
104 - Ch.Savitrd 30. .P.Ramesh . o
11+« L.Pandarinath | - 31. 0D.Padmaja i.‘ “ A
12, B. Govindg' Rao : 32, M.M.Baig .
13. D. aluanandg 33.- M.Rajender '
14e. Tu Uenkatusuarlu 34. K;U.G.Guptav ’
15. Mohd.abdul Kha dgr 35. A.Esucramma
i6. G.R. L axmenarao 1 36. : U".-Tirupatiraddy'
.+ 7170 K.u/V.Reghavacharyulu ~ [ 87. . JuAnjireddy -
S 18, V.Gopala Krlsnnalnh o 38:'.y.Ma;iammé-
- 19 U,Nﬁr‘vcnasuﬁmy 39 D;Haja-Ratnam r
.20, K1S.Ashoki Kimar . .. Applicants.
' - . -And - . | R . N
1. . Union of Indiad‘rap“ ny its Chairman, . o . \
T Telecam Commisdon, Sanchar Bhavan, ‘ '
» New Nglhi ~ 1. . ' )
2. 'Tbé‘ChiEL Senercl Maonager; Telecommunications,
' \ ‘ AP Cipcle, Hydsrzdad. ‘ . ©o- ,
- "3. “The. Prineipal Eznéaal Managsr, . b ) :
| . TElecomT?n1wﬂciiﬁs%ﬁ:ydiiibad‘ P Qespquents. i :
’ : | ee. 15/- i
, \ .



aA.

190/92

M.
2..

3.
4,
"5,
6,

T

-

9,
10.
1M1.
12+
13.
14.

18-

16.

17..

V.VYaloMarasimna Murthy
T.Narsaji |
K.S5iyonogzswsrarna
V.Raghoroni .
AsAnuradhz
A.ﬂma.Mah;SUCfi
N.Samual ﬁaju
V.Padmayathi
B.Radha Kirhen
P.Subbarao
N.qusimha
M.Balarajaieh
Ch:SuuarnaRymari
£h.S, Johnsen '
Nungaﬁda 5zmadhanam
P.Paran jyothi
Amalkant Barua:

And )

- New Delhi.

The Chief G=nerzl Manager, Telecommunications;

ga.

AP Circle, Hydsrzhad,

142/85

1. .
2
-

5..
N
7.
8.
g.

10.
11.

124
134
14,
154

G.Ramghander
Y.Rajzlingam

K.Ramzlingom

-M.Anantha Rao

G.Mohan R=z0
M:Janardhan

N:ﬂnjanayulu

.Y.NlDeshpandc

8.Ramn Raju

K.Bhaomai ah
MeSayulu

G.K.Arifusdin
Shaik Ali

d.Ch.Puttaiagh

M. A Khalskh

15

r .
18. P.Prabhakar '
19. B.Sanjeevarab
20, PR, Tukaram Chari

21, B.Ramsingh

22. K;Samaéiuafao

23, U.Hanﬁmanthd Rao

. 24, P,Ramash

25, M.,Dayanand. -
26. K,isnugopal

- 27, M.Laxmaiah

28. M.Sangaiah

‘29: JUYSN Yarma
_30. P.Vénkatarac

" 31. 'D.Ramesh Babu

/

16. °
.17. D;Gangadhargm-
18. Raju N.Allakonda
.19,
20
21,
22,
23.5mt. 3. Aruna
24. \.Balakishtaiah
25, S.Madhusudhan Rao
26. Y.Przkaab
274

28. G.Subbarayudu

‘32. B.Venkateéswara Reddy
.33. Smt.N.Shashikala

eees Applicnants

- Union of Indie, rep. by .its Chairman,
Telecom Commission, Sanchar Bhavan,

The Principal Sonwtal Manager,
Telecommunicetions, iilyderabad.

\ Y
X R kol

«ee+ RESpondents

C.Yishnuvardhan

S.Yenkzta Ramané
P.Cheklappan
R.Gangpathi
S.Gamaliel

G.Pzndurang

29, P.Hanumaizh

:

ﬂ:: Applicants

n-o-16 /"'




.“._-i 16 .‘:
And

4,

Nellare - 524 050,

1  Union of. Inﬁic, ﬂp. by its Chairmen,
Telecom Commission) 20, Ashoka Road, .
Nuu Delhi = 110 201. fo
2. The Chisf Ganzral Manager, ' . . .
,TLlucﬂmmun1caL1una, dePJTelacom . ' -
Circle, Nzdaslly . t.vinh’RDad,
Hyderab d = 1. ,
3. ‘The Telecom Distrist nﬁnaupr, - . , .
Nizamapad - 530 DED. L : +«ss Respondents
T S " { L
" BA. 409/99
1. D._mmanuEl 6, B.Moichand
2. G. \aras 1ah 7. M.Samabasiva Reddy
3. P.Parumandla suamy B, B.Narasimha, Chary
Mohd Manzodr Ahmad - 8, Mirza Karimulla Baig
5. M,T.Obieshem i 10. K.Neslambaram . :
’ And . .o prll?ants
1. Union of India, »ép. by Chairman,
Telecom Cdmmission,,NGu Daelhi -.1. -
2. The Gsperal Ma mer, Telecom Warangals
‘d.  Ths Gonersl M~nagar, Tslech,-Uarangal.
. 4. The Divisionzl Engingur Tolecom, Warangals .
o ' ' .wss " Redpondants
, e X3 *% : :
OA. 410/99 .
1. K. Krlshnu erd/ f ,‘f;af 'B;mohen Rao
2: R.U. ﬂmnrnnLh f K . 9;' R.Sudhakar .
3. N, Jaya Prakash, Roo » 10, D.Purushotham . -
4. K.Harnad Baba- 11 L.Rajasekhar
- \ . : . .
5% D.Erraioh . o, 127 ~A.Ganapathi
6. KiSuryanhrayanc' . 13. Su.Venkaiah .
7.- P.Paromesvara . - 14. Sk.Gulam Khader
; " oand o - . . - T e Appllcants
1. Un;on of Indla, rap, by the Chairman, '
Telecoh ‘Commission, 20, Ashoka Road, : ,
© New Delhi’'~ 110 001, . . T
2. The Chief Genercl Manager, .
TelccummunlcUc1ans,‘
A,P.Telecom Circle, ”ﬂmpally btatlon
Road, /Hyderabed ~ 500 001, !
3. The Telecom District Manag:ir,

.ee  RESpONCENLS
RN . . : -
: N y

T aee 17/-

-



THE HON'BLE JUSTICI SHRI D.H.NRSIR : VICE CHAIRMAN

S A

ST ..

Counssl fcr the ﬂpplicanfs . Shri PNA christiazn (in all
: ' ' other cases)

Shri NR Jrlnluasan (in Dﬁs 142 &

410 of 99)
' Shri 2y Lbkshmﬂn Raa {in UA
- : . 409/99)
. ‘ - “ W - ’
_Counsel ,for ths Resduncgﬂts . Shri V.Rcjeshwer Rao, CGSC

Shri.B.N.Sharma, .Sr.CG3C

CORAM :

THE HDN aLE SH?I H. RAJENDRA PRASAD : MEhBER (A)
(Per Hon 'ble dustics Shri D.H.Nasir, ve )
W A M9
OCROER
'This is a batch .of 15 ‘ceses bearing DA Nos1754 to 1766

of 1998, anothsr batch of & cases bearing JA Nos.55 to 55, _
190, 142, 409 and 410 -'of 1999 in all coveéring 776 applicants.

2 " The applicants claim to be entitled to appécf for.
qualifying screening tsst.to be held on 1i:4.1999 far promotion
to the postsiof Junior Tslecom' Officsrs (jTD)’ The applicants
allegzs that the rzsnand-nts hove wrongly intzrpreted the-

nrovisions o. syb- pﬂhﬁ ‘b)) of second proviso to para=12 .of the

StﬂtUtDry Rules dated 8.2,1996 for recruitment to the nost of

JTC- and rffu““ng t3 cccdpt and precess the nppllcants Condlduthra
faor quallfylng scraaning tnst For promotlon to the posts DF JT0.
All the ﬂppllcuﬂLc ars working as Telecom Technicol .ssistants
(TTAS,Par short). pplur to their present assignment they wvers
@ll working in the cadrs of Technicians, Sevzral other cadres
scme of which ers relevent %Ur the purpose of the pressnt bdtch of
cases are.Phonc Inspectors/auta Exchange Assistants/Transmission

ASSleCntu/UlrthSS Opcrators.

3. In ordsr &t mest the changing requirement of technology,
the respondent Department by its letter dated 16.70.1990

(ﬂ”QBXUPG“1) ztatsd‘that it was decided to introduce tuwe neu

Cadraes, namely (1) Phone Mechanics and (2) Telecom Teshnisial

Assistants (TTAs)., It is further stated in the.said circular
dated 16.10.1990 that the eadres of (1) Lineman/Wiremdn (2) Cable
"Splicesr {3) Technicgizn \ﬂ) Transmission Asst./Wirsless DOperstor/

Auto EXDhaﬂgu‘nuStﬁ/lﬂnnL Inspector were to bs treated as wasting

.18/~

Al



.

Lo

.‘c'- 18 "

cadres and tha 1t no diruct rCcrulbmuﬂt would be, mads to the

highar cedrz %5 the JDaL ‘of Techniclans or to the post of

Phonﬂ'lnsp cctors was thac cf JTU. .Aanothar DerUl"r buarlng

. No. 2,—4/87 TE-11 dated 16.104 90 (A-111) was simultansously

A

‘ _3T8 along with <Is gnd its allleﬁ cadres

Pls gnd its 2llised czdres as usll as tha

1°sued ;1 CDnnCctan u1‘n r"crUltm“nt to the post cof. JT70s;
accordlng to which ﬂoﬁ af the posts ‘af 1T0s were to be FllleJ
through a compotltlu, uxcmlnatlﬂn open’ to all eadres and

" from those officisls wha- posscssed threze 'year Lnglncerlng

Diploma aftsr Xth stardard or Ist ckass in B.5c. with Physics

and Mathemotics. It is Purthar clarified "in thé said.
letter dotaed 16.10,71990 that after completion of two

‘dapartmental sxominations to heé held during 1990 and 1991 the

then EXl&tlng rezruitmaent rulsgs for Jros would be Palloued And
therejftmr suth sxercise rwould ba kept in abeyanue. ‘Accardlnle,
the same wzs dacids d té be kept in abeyance till .the yeor 2000
in order to f= lltitu pr Dmotlon of Phone Inspectors and its
allied ¢adres’ to ths post of 1Tus. 3y a Furthor letter dated
18,4, 1994 (A=TY) the de”erEﬂE decldcd to Fill up 35% guota
earmﬂrkcd for PTq ang 1ts allied cndrus Flrstl/ by pramutlng
(a) P.l. and its q“-lcd cadres who held the qua Tification '
h preséribag'Faghautsidarsf?ﬁr recruitment to the cadre

of "JTEs =nd cnm;leted15 years of regglaf'scruice iﬁ
_ﬁhg,éadn; af PIs and 'its alliaﬁ"dadras’qnd that they
woulc B2 triotud a8 valk-in-group and would bc sant

for 370 taining ond | .

(b) The r”mﬁining-unﬁﬁncias would be Fiiled‘by-DI s and
' its.Hllluﬂ cadres through Qualifying examination

lrrCSp‘CLlUu af thelr length of scrvice.

EUrther agcording to "the ‘applicants, the raspondenf Deﬁartmént
by its letter dotzd 23-6"1994’(n—u) communicated their deaisiow
that the QUqliPying‘ sxamination - for pramotion to the cadrs of
JT0s uould bs a GUgllfvlnG saruenlng tnst -

4. ”Ccordlng ‘to the rulrs 1n Force, 15ﬂ of the' vacancles

.of 1T0s WEDLE to b Flll zd up by tn: officials helonglng -ta

Group—F ‘on” successful completion DF the competltlve examination,

. Sroup-C employsss wsra:
€ligibls to aopessr ot tha 531d test. The respondent Departmant
by latter No.27- ~2/34-TE=11" dated 18.4, 1994 (a-1y) alloved sil -

TTas €to appazr oL tho

u:llfylng Scrbuﬂlﬂg test Fur tha post UP

Sy lrruspectl & .of thas

f-SalJ “XlSElﬂg gﬂJrst HCCDrdlﬂg te the appllcnnts, the next brigo., o

-
[ex2
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langth of servics, agoilnst 35, quota mzcant for Pls and its

. allisd cadres. 3y lettor dated 23.12.1994 (A-YI) it was stipulatsd
that the TT.is would b. p&rmitted'to appszr along. with Pls and its
allicd cadres at the gualifying .scresning test which was decided
tc bz held cn 29.1.1995, |

5. After ths iscuance of the loticr datsd 23.12.1994 the
rofflcizls belonging to PIs and its al%iéd cadres filed D.A.
37/95 before the~Ernskulsm Bench of Central Administrative
Tribunal challenging the action of the r=zspondant suthsrities"
pormitting the [TAs C..appeer at the said test along with them.
Ths sald Bonch refuscd to give any intsrim direction and ordered
' that the semc would be considercd at the timo of final heafing.
Théreafter ths TTAs wore sllowaed to appear ot thé qualifying

" sgcraening test which uas th bz held on 29.1, 1995.

fo "Tha Dinlcma fnginneré_Association filed 0N 207/95 ba?mre
the Principal Bench of ths C.0.7T. for a declaration that the
action 6F the rasponden .s in not allowing the applicants thercin
(TThs) to'appa:r 2t thz qualifying cexaemination to bs held on
29.1.1595 For tha oost of 1788 against 35% quota wos illegal and
void and for a consecgucocntial dirsction to the respondents to
implement thez policy'Pcr prgmotion to the post of 3TD in terms
of lsttor dabed 16.10.1930. By an intorim ordse dated 27.1.1395

the I‘JSpDndr_-?nt - 1

(5
0

Zals wers dirscted to keep the ansuer

‘seripts of thE apoliconts (TTAs) im a sceled cover until further
ordars. 8&omz.of She [Tas whosc ansuar scripts were kepb in

scaled cover in viecw of the aforesaid intsrtim order, filed

0is 649/95 oand 695/95 fur 2 dirsction to be issusd to ths

respondent - of ficlals to assess thé ansuer scripts of the appiicents
and to consider them for promotion along with Pls and its allied

cadras to the posts of JT0s.

7. Pursuan¢ to ths order passed hy the Ernakulam -3ench
of the Tribunal in 0.1.37/95 the respondonts issued an orcer

ND.22-22/95/TE-11 doted 5.1.1986 (A-Iv) in the follouing torms ¢

"The representation has been carc?ully-coHSidsred
by the Cheirmen, Telecom Commissiopn. Tha cacre of
TTAs has coms about as a result of the scheme of
codra raétruatmring. ‘The TTAS are at par uith the
PIs/This etec.,-in the matter of pay scale and are
placed immeldictely below the cadre of J78s. In fact

the PIs/TTs stc. have bsen given the option to switch

es. 20/~



';_-o-' 28 a- ' R s
ovsr tO thc cadru of TTAs- 1? _they so d951red. It uas“
anly’ a?tur “U“luﬂblnq thess deu lopments proerly

that the doparummnt Pauld it. prud@nt to pt rmlt the '
PIs/TAs ‘gtt ageinst the unfilled ‘quota at 357 Vacancies.®

The above ordzr was not chalienged,by the .raspondents aceording

to-tha applicants and that the said Drder bscame final. -

" B.- Houmuer, by ansubsequent c1rcu1_r No., S—?D/QS—NCG

dated 2 2,1996 - (X} after recbrdlng that ths, TTAS were allowad
to partlc1pate in tha qua11fy1ng SchEnlﬂg test aga inst 35%
'quota of vacanciss they could not be allowed to part1c1pate ln

- the examination ag 1nst 15 quota of vacancies,

. 9. - . Statutery. FUlLu for rDCfUlannt to the pusts of 3T0s wsre
Pramed ‘on 8,2.1996 (A~ AII) in which the policy of ths raspondupt

S

.deartmcnc to F$ll up 35% of tho uacan01es in JTDS stood ,
confirmed as reflectsd in coclumn 12 BF the Rules which reads

a8 under

N357% trunsrfr/pramoLlon shall ‘be made from. amongst -

(a) :Dhona/Inspubuar/Autn _xchﬂnga ”SSlStdﬂt/TranSlmlSSldn

1551stant/M1rLlcss Dpurator who possass the quallflcatlun

prescrlb“d in Col.8 and have completad 5 years regula

service in th: ga dre of Phona IHSDBCLDI/AUtD :xchange
, . Assists nt/?rnnsm1951on nSSlsLﬂnt/UlrLlcss DpcratorL

(Thz minimum Hualification boing. BSc. with fiathomatics

And Phy51cs, 08 prDVldBd in Col. 8)

A2
[}

(b) and, .from Phona Inspector/ﬂuto tXChangu Assistants/ Wir:lees

'ﬂpcrators/Tr nsmission ﬂSSlStantS/TClECJm Tachnical
L ~ Assistants who possess the High Schaol/Matrlculatlon
' quall?lcatlon and who have completmd 5 years of ragular
service thrmugh a qualifying screening tasst, unlees‘
he. hdas alr:ady pu58~d such test :

10. On 30.4.1596 0As 649 and 695 of 1995 wsre disposad: of by

this Tribun al dir“:ting the respondants to assass the ansmer

scrlpts of the appllcants within three wseks and to dhclare the
" results within GHL Wik .

—_ .

|
'
]

11. The respondent No.2 by a letter detad 10. 12 1998 (A XY )

-lnvltlng appllc:nblanq frum the Qllglblu officecrs for app @aring ~

at the qUullrylng scrrbrlng test to be héld an’ 11.4. 1999 directied

his suboraln tes Su fopuiyes 5pplicati5ns beforJ'BD 12. 1998 and

Porward tho same to him bofore 6. Ta 1999, Raspondbnt NO . 2 while

clrculaclno thﬂ DI"ocrlh id “ppllcntlﬂn form through hlS lELLEr
T 21y

1
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datsd 10.12.1998 ms ntlunud that -

R "It may bu gnsurbd that tha detm of JDlﬂlnq in the,

cadre of PI/an/uD/quu/TTa should be indicated clearly
(ragular d=tc of joining only should be taken and not tn"
officiating date).  Thepsriod of training along with

ths date of communcement and complstion may also be
menticnsd and that the crucial dats for the serviece
condition of six yaars shall b= taken as Ist July' 98.,"

12+ ¢ ﬁccdrding ts the lL ‘rhed CDUHSLl For Lhc applicsnts

Mr.,hrlstlmn, the 1n°15,unc on six years s srvice in the cadre

of TTAs was not in accoe:z dﬂnc: with the stmtutory rules and

‘therzfore, ths sams was 1Llpg 1l and void ab 1n1t10. According

to him, the letters dotsd 18.4,1994 (A-1V) and 23.6.94 ' (A-V)
medg- it clear that rcnular'saruicu of 8ix years or any leanth’
of SorUlCB in -the cndrp of othsr PIs and its alll d cadrss or
in thg cadre of TT S we .S, suff101ent far apptarlng at thg’

qualifying Scruunlng tcst, Neithsr the-statutory rulss nor thu

.policy of thu quparum1nt gnvisaged or Stlpulatad that the

condition Jf six yzzrs ‘rsguler S“rUlGL o8 TTAS shone u 2S necegssary.
fcecording tu Mz, Chrlutl°ﬂ. Ir- 1t wes to be interpreted J
according to hlm, that six ys ﬂrs of sarvice as TTA gloneg was
lncumbent for TTAs to appzar at the’ qualifying scraening test,.

the respondant dapdrzmnnt would not have issucd the circula :
datad 2;2:1995(s(a-ﬂ) shutting tho doors for thé applicants | |

belonging t2 the cadroo .of TTAs Prom campeting for 15% of the

‘posts of IT03s through s compatitive examination as “the department

was awarc thait tho recruitment to the posts of TThis started-only

'in 1993. If it is eccaptad that six ygars of service in the

cadre of TTA wes thz basic eligibility critarion'the applicants
would be eligible onlyﬁa?tﬁr 1999:._But,accurding to Mr.Christian
that ‘could Aut have been tho.intention .of the department because
it wolld result in closing all avenuss to TTAs which was a '

teahnmenl cadre created tc meet the ch nging quulrement of

" technelogy. plﬁClﬂq the TTAS 1mmedlately below the JT0 cadre

and expecting them «(TTAs) toassist the 370 in =211 jobs and
functions, as per clrculyr dotad 11.7.1991, if praference to
officials 'belonging to 5Is and its'allied’éad;es which Jere
declarad as wasting cadfns and who wers yeﬁ Ec hecoms TT14S
Were lear manifestation of ths department’'s inmtenticn :

to sava TTA's from 1ulf1511ng the eligibility.criterien of
Six, yfars szrvice. )

13, Laarnsd CBJﬂSuler Christian for the appllcunts further

~,submitt d that thc s “*tutbry rulss themsglucs dld not prruuSlf

cee 22/~
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or impliedly uﬁ*ak af this condition and an. the other hand the
circular dated 2.2, 36 confirmed thd pUlle of the department .
that the TTAs Uuru‘LllqlblB to be comc JT0s through qualifying
écr 2gning” L sb, thoe antion of thc ruSpOﬂd“ﬂt officials in
ruJbGLlng the s ut_th- appllcants resul ted 1n VlUlOEan DF

.. the prideciplc 8, of nuturql justice in as much as no notice Uau
gver sarved on any Jppllc~nt hefore' resorting to. take such
extreme stgog Dr d priving the applicants from sseking

'redresgal of thoir ldUFUl grlBUﬂnCu for perDtlDﬂ-

14, - on bhhﬂlﬁ of ths rﬂspondents reply aFFldau1t has heen

filed by “the: Ac81stunn General Managbr,'LQg al, in the Cffics SF.

the Chlef FenuLLl Manﬁgsr, Telec0m AP, Fl’clE, ‘Hyderabad. '
Whilse’ ruSlStlng the claims aduancrd by the appllcqn+8 the
lraspondents submit that the trlbunal had no JurlSdlCLan to
issue a urlt ‘of mandamus: as Drayﬂd for by the appllcants.

- 1f urlt of* mandamus had to bsé lSSUEd, it was incumbent upon .

thc appllcants ta. invoke the" Jurlsdlc*lon of 'tha High rourt
under. Article 226 of the Constltutlon of Indla, ‘according

to the lnarnuﬂ Standing Founsal for the respOndents Mr U.
RaJeshugr ?ao. . ’

. 15.  The maintainability of DAs is also assailed by thé
rUSpandencq on the ground nF multlfarlous nature of the rellefs'
:'Sought by the cpplicants. It is also assailad on the ground
that the OA. was lnSCLLutﬂd two yuars and 10 months e?ter
C the notlflcatlmn Ulfh rigazd’ te JT0 Racru1tmanu Rules, 1996 )
s 'pUbllShadlﬂ ?he:razu te of Indla\ln February, 1996 without: any'
. valid ground For such belated challenge. The DAS WBrTE also .
barred hy. llmltetl?ﬂ and hit by thb pr0u1510n8 of 5bct10n
21 of the AﬂmlnlgtLatlue Trlpunqu Act and an that gpound '
'alona? according to the resﬁondehts, the .0As were-liabla .

to be dismissed.

(1) {Uhile not disputinglthat consaquent upon” induction
' of moderd tethnology in the department of Telecommunications,
. teshnical cadrss of group C and Group D below JTO (cmphasisf
supplieﬁ) WErD r&structurﬂd creating two nsuw cadres of " Dhana

'Mechanmc and Telecom Technical Assxstnnt and thcu all Dthcr

" cadres uers dsclored as wasting cadres, it is contended thqt.
ths duties perfermee by Tachnicians, Phons Inspectors (PI),
Transmission Assistent (TA), Wirsless Dpurétof (W0) and-Auto

" Exchange Assistrnt (AF21) were Entrusted ta-the new cadre knoin

' - as TTA (Iﬁlécpm Tzehnlcal ﬁ38lstanu).' For the purpose of

eas 23/-
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‘i.ll:-‘ Lo "-.t-: ?Jil-;’ F“ s |
i, " (s) 'th“ PI/?Eh} /U hD poss*ss thgjqusllf1Catlon
U e L ey Y e et T ; N
U T f. ..PEES ;.nl'l “Co I 8- and'had””cumpl“t l§"5%Years
S juﬁfrrcgulsr e chs lﬂVEHG Codrg” of ﬁI/REA/TA/UU
R R R Te T S SR R LI Ve T -
- o & (Th“cmlmlmum quall?l"atlﬂn sndsrjual B igl
- J}_'f_ mi““BJSc. ulth Nathsmstiﬁs had? PRysidayd i
"-:..‘”—" o ::‘l'..‘f.‘ "‘- o:':, 3 -j J.ll-‘F w LT U'-..J_'-lel__;” &!fw\.!.;s-'fljl ﬂj.
s (b)) _the DI/At /UD/TA/TTB who possess the High ,

den s NES L e Schmrl/ Matriculation quailflcatlon and who

Pl T Hadd: tomblotéds ”“yéars of ngulbr .sarvice
"i? 'xfjﬁ oo fhroumh‘*hs qUalleLng tast’ unlsss he has

y "'E. '

”:“slrcady passad such -test, R

31 .41

16?2‘ f 3. L.,B Twch or s.Sc. with Maths and Dhy81cs ware
stlpulatcd &S thﬂ mlmlmdm quallflcstlon for- ditect refruitment

Tt

3

as’ shoUn “in Co1igl Thus' 1996-Rscru1tm°n¥rRuLmsﬂspbcmflc'lLy
'lald ﬁbUn'fh t 5L 4 partmsntal guota would be filled.up as

’T*”'shsun abaus in- (a) and- {b).JF EAR I T C A, TIPS
_,‘N-_“r_-"' «.‘i ot - o e 7-1 - ) N i
. 17 ,;_It is Furth’r PDlntud Dut by the’ Rsspondﬂnts thau
[ ] R E IH-’: -l \ |
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18... Tha. luhrned standing caunsel For ths T= spcndents o
submits that uh“ condition of Flus ysars ssrvice in the cadre
of PI/AFA/TH/Uv‘h 588 issing Bk /8. Tach/B Sc. th maths and ,

' Phys igs uwas not nuest lJﬂ"W by the applicants and that Lhcre-',

was also ﬂubhlﬂg 1ll-qal- UnJUSt or unlaurul in'laying down

a cohditiun'of.,qmpl_tlﬂn of 6. yﬂqru service in ths cadre

PDr_PI/AEA/TW/ud/ ;i possassing ngh achaol/ﬂgtxlculatlon
l quclifiecation. o = : o ' o
19, Qur, aitention is invited to ths. obsoru_Llﬂns mada by

the Principal Bench . of the Tribunal in DA Nu.1820/97 which:

" was décided on 9.1.1998 which are as follows :

o

"0, cee Thu minimum conditian of 6 years "
rcgui;r SurU1P in the. sub bl ausas. (b) is a catLgDrlcal

. ‘ ‘ impzrativ: and must ba cDlelGd withs but there is
no StlﬁUlullOn.uhat the 6 years of servica in clause
' o (b) chguld be in. the samg.cadre as m“ntloncd 1n
sub-clausz, (a) IP a TTA has come out of any of.
the four cadrzs of PIs/AEAs/W0s/TAs, tha length of-
. sarvics in theosc cadres can be aggregated into ‘the
.service with 774 and 1f he has completed 6 ysers, he
should be suc cdasful in. that test’ UhCr"“Ftﬂr.hé Wiil,
und“rg_ ancther medicol tFSL";~!tt Even. in SUQ“':l:
) clause 503 GugLifisd'parscns are required to have
.. § yszr2 of r_.qular sservice in. the rsspective tadres.
If will b~-3 gro8s parversity. if we interpret . .-

:

.

the_législa;ivgf intent as.sayirg that & yesrs .of

: .servics was not r QUlr”d uhen it CUma tosub-clause .

(h).".. - o to, ', . T

.20, It is'Furthar f‘bhittéd on. bshalf of the rmspoﬁdéhts
that 77 3F|lclalb bulmngxng to:the cadrs of pI/TA/huF/UD

.. who passcd in' the scre gening test held on 29. 1.1995 werwe’

walting Lhul;‘ urn for de paLatlan to, pre- prombtlon tralnlng‘
o inlédditipnjte naarcly 232 TTAs wha pasaed thG ‘same screening
tist aﬁd.ara‘uaitlng for their turn for quutgtlon to Ja&ll
traininﬁ\and:it-uauld takz ngarly. 4 years. for compl“timn'of
trainingtu-2ll thasc .alrdady quallﬁgud Uff1c1ais af 35ﬂ of

+ ] - .

. departmantal qucta;\.lt da Purthﬁr suhmltted on bs he lf UF
the respondents that, ths vaconciss ar 357 quaca'upto 1998

WETrE ueraJy flllcﬁ up 'DHJ_al1 309 candl atGS Ugltlng For

L 7-'
their turn Fjr troining and prumatlan ware tu be, nﬂdust d
in ?uburu VJFLPCIJE s J8% quoth. _ ﬁ'.w

[ » » @ 0

- '
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‘Jﬂ'1.9.1998, tH“ prbSLnL'Jﬂs Wa re not malntalnabla.

MBSCQPB £ rom 5UCGLSSFU11Y undurgolng the prascribed . -

“

A,ZBZ - Brmum ‘b _noloyPcs 1n Lhu dnpartmont uhuse suale

insp?gtqrs/to g2 1_“ Y Inspectors have been cate@bricalry

-

21. "' The luarnacd standing counsel Mr.V.Rajssuara Rao
submltt that tha rules made under Article 309 of tha _ ' .

IPODSultuthﬁ had to b fmilbuad‘stricﬁly'and'that'alr

IS/WC.S/T‘S/“TS anﬂ TTAs were’ allouwed on 29.1. 1995 for

screenlng tast 1r_Jspb *lve of their length of S&rblce,

as ona- timc me2sure far913515 suppllad) and .that in vieu

of the interpretotion’ of sub—cl use (b) mada by ths
Principal Bench of the CiT.s in. 074 No,1820/97 decided

22. Comsidzring atrlctly the rulcs Framcd in 1996 ¢

thgther with Suosaqu ant amcndment nhara could.ba ne

uralnlng befors being selectsd Por the post of JT0.
col- 12 of the rulcs prDUJdes for re CIUltmuﬂt by promotlon/

depuugthan/transiJr of dugdrtmental candldutss to the S

g‘extanu of 15ﬁ yacancics by prDthan of departmcnta¢

C“ndldatus through CGmDutltlUE cxamlnatlon, and 357 by |
prbmotlon/trnns sr oft Trznsm1851on A5515tants/ULrLlsss ' k g

Gperaﬁhrsfﬂuta r¥changa A551stantq/Phqnu Inspectors/Telecom

Technigal Assistants.

=i

of pay is less ‘than -that-o? Junfor Telesom OFficers are

gligi?le’undsr 15/ gUOLaE, Hou&upr, Jr: ﬂSﬂluSlOn ﬂSSlSELﬂté,

ieiéphpna ;nSQECtsrs?.\wto uxchange’“sqlsucnts Uirélasé ’

Operators and T.T.fis. ~s yell as Plumours/ Sanitary .
r

excluded Pfgm tho mp'myﬂes borng on tha regular establlshmsnu

and uorklng in the Tclscum Lnglnearlng Brﬂnch 1nclud1ng

those uorklng in th= Oxﬁlcewofnthe ChlaF Genaral iManagesr,’ Telucum

CerlES/DlStrlutS hy u51ng ths.turm "other than' at- bhu &end

DF the 4th unnumbarud pars in C01~T2 which is- Luprodu ad béldul

Por ready rbferencs.

! '

"15/ pramotlon thruugn cumpetlt1UL EXamlndtlﬁn,-the F“lluuiﬂd

-'Graup gt omplayocs i the Depﬂrtmcnt whose SFalL of pay is

less than that of Junlor TmluCDm Gfficirs ahall ba L#lglble,

if ‘such cmplO/c“ are ¢ ‘ S ..
. R boras on the re :yular sstablishment end- working in
. Tulscoum Enginoering Branch of Department including

tHosa UJrqum in the office of the Chizf Génoeral
Managear., Tulucjmanlratlon Clrclu/D1Strlut5 athar

 than ~ . ; R .o
Qe '|L“n5m;531ﬂn nSSlStdﬂSa, Talhpﬁonm Ihsp .ctor
“Auto Exchange ASSlStuﬂLQ and Yiruless prratsrs

":’n'-'.: l’Tf‘.lBl . - . \-_ .

U de/-



'

-

p o2 .

¢ ”

Séléhging to a particulsr class by using the term -Yother

than" which is evidZnt from the obove rule pesition, there

no propriety sr lagslity in Wllou1ng Such 1ncumbﬂnts to

participats in tha .15% quota.

ii. Borking in Tslocoemmunicdticn Factory,. other than those
borng on industrial esteblishment. ' g .
iii. ‘harns on the rogular astablishment and working as
- -Bcgeounts Cliorks in "the Accounts bing -under the
. TulC,SmmUnlCduluﬂ Circless ' i
iv. -borns’on tha ragular EStubllShmEHE and working as
‘ Jorks Clérks Grade-I and II, dork Assistants
raftsman, Junior-irchitescts .and LleutrICLQns in
thc Plull Wing under Telecom Clrclss
. i
L 24, When thers is a categorical axclusion of - ths offPicials

he Plumb;rs]Sanitary Inspactors/csnssrbancy Inspsctsrs.'

XIII) as stetad in saraHZ thareof, thé schedulz to ths

Sccondly, by a notification datad 14.10.1996'(Annsx0rs—

o

aPoresaid Rulss for 'antry® in the Expkanation undar, Col-12

of the

‘25,

Follouing 'sntry' is directed to be substituted, namcly;
*Length of servicd in ‘the cadre 'of Phona Inspector/
Auto Exchangc Assistant/Trensmission Assistant/Wirsless
;Dasrauur/Tclu s Technicel: Assistant Will be the '
Drlt :via for ssnding them for JT0's traning.”

This smendment ssems &0 haviz been made cleﬂrly for

inclusion of TTAs within the reguirement aof “lengthiof sa rulcs"

which :rlur tc amendment did 'mot exist. - - = | . .

26' "

Explanation to the prou ion for 3 per cént quots di d
’lnFlUdE lcngth of sar

cadres,

. N !

Ths "langth of a2 u1rc" as earlier provided in the

~

vice ip ths sadrs of TTA anng with other
to ba. crits_is.PDr'ssnding them for JTC training, '

It becomss abundantly clear from this amendment that the

. length of scrvice as provided in Clause (a) under 35 per cent

quota to bs 5 years of. rsgular service and under Clause (b)

to s 6

service

years of rzuuler ssrvice shous that such lcngth of

has tu be considere 2 even in case of Telecom TuCﬂnlCul

\Assistants to bs sprcad cver the Eﬂtlru period. during which

the incumbent was either serving in the cadre’ of Phcne Inspectur
A

cr Auto

Exchangs Assistant or Wireless Opsrator or Transmissicn

Assistant or® Telecom Technical Assistant or the  like cadre dnd

not in onc particular position .- only. (It is thersfore not in
B - ' -

order for ths 1

upen 5 ysars' 3xp;ri:nca or b years' experisncc in onea cadrz .0,

alone.

aggre gu

A '
stated sgrlicro.
* '

z8pondents to single out the TTAs for insisting

It is suFF1c1snL if uhc incumbent (TTH) possesses an

ce of 6 yc:rs uXpBrl"ﬂCh sprc d over other csdrus as
1 : ' :

eea 28 /5
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aP -
cant qﬁntu;

pa;

as pruScrlb d in the

-partigipé%a in the

.k .
icxpats in

os 27 ;: : ]

-
=

2fore, no douﬁﬁ in gur mind‘?irstly; o

¢ apnlicants being TTAs ars not Eﬁtitled to .
cem@;titiﬂé sxamination under 15 ¥ Per
“nero is no constraint on their right to

'z cznt guota and the léngtﬁ of service |«

amended rules has to be considsred not .

confined only to the cadrs of TTA but. it would be a sufficient

compliance

with ths raguirsment of .rules if such experisncs

_is spread-over ths different cadres eligible for. considsration

under 35 per cant guota.

28.'
1s sought ss an altsrnative remedy that the concerned rulz
' . should be

1

In ‘ans of the caées in‘tﬁié"bétch GFVDAs‘a declaration

da clarud as illegal and void in’ view of the fact

' that the gligible c@ndldates vould be subgected to dlscrlmlnatuﬂ;

traatment au

cadrrs

aga lns* Lh” candidates belonging to Pls and allied

in spite af baing 81mllarly situatad officlals, 4e’ do.

not find any substznce in this argum’nt advanced by Mr. SrlnlUGSJH

in OA. N0.143/98. \UWhen- the legality of a prou131on is challenged .

-before the’ |r1bun~l ,lL is xpechd “of the eaunsel not to glUB

‘such provision = slipshcd trectment by claiming such a relief as

. e * N “
an altsrnative remaedy. There has to be a subsbantlue argument

.~ as-to haﬁ the provicions of thlcles 14 and 16 of" the pDnStltUulUﬂ

*

af India stsnd violated. IF lefLant tre atmant is metad out

to different classes of afflclals, deppending on their educatiomal ,

qualificatidns and lengt ch of scrvice,

dlSCrlmlnathﬂ at all. Ths Lariguage,

it cannot ‘be tzrmad as

GF the rules- as far as

thEBB bUD BSSEnulgl rgcfulirements art concerned is qulce BngUﬂnt

.and,.the sameg is -ngt Suﬁc“ptlble to
" Ths. 1ntarprenac10n as sought tg be
pr0u131ons of the amﬁndcd rules in

Cin DUppmxhd-a'qUBStton mhether-zny

more than on- lnt&rpr tetion.
made. by the raspomdenxﬁ,oﬁ the
question, hO'dDUbt '

pregudlce or dlscrlmlnatlcn

. is unjustly caused to
and ue ars.not at ¢
-the scope cof .any such

_— on record which could

'sny'DFFicial.Dr any claSS of officials

oblivious to the n859851ty of weeding ocut
proposition, but thera is Ao, macerlal

give any. credence to the sams and no’

case can’ at all be accepted that the rule in quasc10n is

v1alat1u=
conoclusion a
s tha
thulr cxpﬁrl inc

-Lxchanga

Gevarnment

ﬂf the CQHSbltUtano\ WUz may add fo re;nForclnj tho

S by .us that 1? lt was the intsntion of

ﬂxrluﬁu TTAs Fr“m con51dﬂrat1nn by ovorlooki
in thz cadre of Phone, Inspactar/ﬁuto'

u/lr_nsn1851on A851stant/U1rcless Uphrmtur,

N '
'

) * ' .c: 29/"‘



S T
the description ©f thass cadras Uou;d'haﬁé.beun'punétdééed.
by the ué:d "sr" in betwesh” and "individually™" at thg and,
: but the mﬂnncf in uhlch it has basn descrlbco gives a strong
rgason to believs tha't gollectivs experis HCu Df all ths ellglble,
cadres is Cuﬂt”mpl ated and not .in only Dnﬂ‘cadr” lndlulJuall/.
This is tha- uﬂl/ interpratation uthh\FDJld leq1t1matcly and’
=xpedlentlv 1=k att trivuted to the rule in qubstlon and Uthh
- could aapeal £o aman of ordinary prudance. | '
29. 58V ral rullnqs were cited by the lea rnad counsel For
the rlual pa rt €8 snd on close s_rutlny va Pind thet LhE '
visus: t= kan and conclusions arrived at by us in this order °
are nat lnCuHSlSLLnr with or rs pugn°nt to the prlnclples'

emerglng From .the rulings c1ted bePore us.

ao. The Supreme Cuuru in NaSlrUddln V. S%étm‘TranépUrt' RN

AppellaLu‘TrLDUnal (1) hold that if there uerﬂ Luo interpre tat;uné
of the words 1n .2n Act, the Court uould adopt that which was

just, rLasonaDla‘onj shnsible ra tH@r tﬁan that uhlch was nunef”

of". thsse thlﬂga. IF the inccnvcnience was an-absurd 1ncUnuon1u1

by reédiﬁg an. che Pyl nLikn its ordinary sonec, where if it was

read in- a mﬂnnrr in whigh it'wes capabla, Lhaugh notiin an

Drdlnarx sansa? therz would not bs any inCDnUBnlEnCL at all,

thers was no }P-'ﬁﬁ why ane should not read it accordlng to’ ite

] Orﬁlnqry grammatlcal meaning
! ¢

(1) AIR '1976 5 331..
. The Dubj 20 and Haryana quh Court’ in Shrl Rum Math
. and anoth”r v.,Th* Union Tarritory DF Chandlgarh and othc rs (2)

! ;' held that tha Punctlan of the' Court vas to find out what the

law was an! not uha+ 1t should be and.it-was for the lsglslHLUrei
and tha. dal;gancd lcmlslﬂtlue authorlty to make the lau ond

it was bﬂyand the J'rlsdlctl”n ‘of the Lourt to chanage +hg lau
2avsn sllghtly ar sy n Tar the beiter by any process OF .

lﬂtPrDTEtﬂEan-

1hw Suprsme fuurt ln Unlon of India and .anothar . u:
D“Jkl hqndun Aggﬂb wal (30 held that it wae nat the duty of
the .Churt emthar‘ba LﬂlurGE ths scope of the lEngl“LlCH o
rar the" 1nc”ntlun sf the 1la glslature when the languags of | the
provision was plain and unamblguaus. «Ths Supreme”:Court '
furthor held thcu_OESumlﬂg~thdt there wes a defect. or an

omission inm ths words uesd by thg legislaturs, the Court

.28 /-
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Jee 29 ., | .
_«could not go to its ais to ccrrect or make up the deficisncy.

Court nad {o dzcide uvhat ths law is and not what 1t should be.

3. There can 8e nu tuo opindons that the Judlclal
aucharltlov ur qLﬂSl“Juolclal authorities cannot trave l
gutside thes limit ant swups oP the rules which ‘have been
prescribed for pru:utlap to & hlghe; cadrs. | Out effort sll

H
n
Ty,

(2) AIR 1975 R, & Hi138 -
_(3) AIR 1992 SC = 9&

along has been tﬁ interpret whether the advantage of 15% quota
suld bE made availabla €3 the applicants and uﬁuther six, years
QP SuTVlCC was tz2.bes taken collectlvelly for all the cadres;
or it was gonfind to th& experisnce gainsed by the appllcants .
in thegir prcsrnt post -of TTR only . and in exercise-of lntcrmrctlnq
this said DFuUlSanS vz have.also taken care to sce that tha
lnu,rprﬁtablnn is eporducive~to the scope and meaning -as wsll
as the purpo=o for whicgh th@‘rules‘uore-mada and amendéd‘Pcr
the bensfit ts be given, on one hangd tt the officials belonging
‘to uéstiﬁg cadres and on the other band, to the officials
baldhging to the naouly éddeé cadres for keeping pace uith:ths
. advancad tzchnalogy. fhe views exprassed by the Principal Banch
of tha Centrel Adm;nlscrat1u~ Tribunal in OA.No. 1820/97 in its -
‘"rder dated 9.1, 1398 holding that to the extant that this
mlnlmum raqulrumenu was.not en1orced 1n thm lmpugned DFF1c1al
cammunlcaulan, the Sald dirsctive Was bad in lau and that TTAS
uhe had coms sut af the wvasting’ cadres could add -their expzriznce
of tHe earlier cadros to their experience ss TTAs both for
- reckoning thr minimum G‘ndltan of 6 years regular Sﬂrvlcc as 1 1L
well as for length of service. The Principal Sench alsc
held in para-9 of tho said judgment that under sub-clausé (b)
any TTA balOnglng tc the four wasting cadres could invoks his
éeruic& and that tun, Lf he haﬂ comg out of the first four
cat?g?fi&s af PI;/AEAS/UQS/TAQ: If thesc cadres had boen
_declered as uasting. cadrdgs, the Principel Banch hsld that a
._separaté cadre uf TTAs had emerged out of the same. They
had bsen trainad in ths Porward teahnology and thersfors,
garlicr axpcr;an;; gould nut be ignored. Thesa views -
exprassed by tha Princinal Bench with regard to the leggth of
gervice for bocrming Sllglbla to appear for thz scrsening tzst
for. proms tien to tHe post of 372 leave nc ‘scope for toking a
- different view =ng we hayz no hesitation tc arrive at a

\
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e

. .cenclusian'+h5~ aon Lﬂ)t ground -a also dﬁportunity‘cannat'be oo
danied t©o bhc aHnlwbuntb for appaarlng at the scrson;no test
which is scheduled to he held on 1%ER Aprll, 1999..

'
-

¥

327 . 0On_onz hand Uhlla core is required to bz exprc1sed by -

‘ the departmort bo Znsure that no 1mped1ment is crestsd in the
" . upllftm int of Eha efficials of the wasting cadres could be.wound

up as fagt as possxblﬂ. on ths Ltner hand_ all xhe appl+cants .
- befors us runnlng intc more than. yoo. in number whe aré thé'
product ‘af ‘the introduction OF tUD nau cadres in ordsr to
meet the changing rﬂqulremeht-af technulogy are not - deprlued of
. - tha lawful- anCFlts and lnccntlues which attracted Lham to .
Dpc Fer the cadr:s emerging Fr.m .the 1ntdeuctlon ¢f new cadras,.
At the back oOFf our mind these two factors have also contributed o
to thé}decision-arriueﬁ at in this group of 21 0Ag covsring fops -

than 700 applicants., e P . “ ,

i3, The iebrnaduStanding Counssal Mr.Rajaéerb Rao Fbr‘tﬁc

rhsp‘ndentq dlSD ralsed seuerql CUHLLnleHS that thlS Tribuna

has no jurisdiction &2 lSaUE a urlt of mandgmus and that the DAS
SR Lf119u by the appl %u onts were ulm'—barred.‘ He alsa’ assailed the -

. mainﬁaimebiiity L 'tha'Qés on_the grouhd G?,multlfaribug néturé

of the relisfs -iaimas by the ﬁp;iaantS. We do not find‘any

prlm fabie'r ass An thésa_objectipns tﬁksn oy tﬁe*learnad
'cuunscl \ﬁrlghh raepongents.: -Houéusr, eqen“if it is conceded

that pri ma £z case. ddes GXlSt, itnuauld'npt be'in srder

. for us to a Focn nyamlnlng on merits the relisfs cleimsd

l‘i
c—rl‘i (.'J

ai
/ . ‘ . in ths pré DAs. in which ths faLP of more . thgn 700 employans
- is involbed_- We ermly believe that the reliefs rlalmsd need

be adjudicated on msrits rathsr than leau1ng them to be de PLatpd

On mere tuchnlcalltlcs. N o : I

4. Henqé, the 0.ds. a?a_disposed:oF:Uith'thaAfbllquing
diréctions :- . . ' S
(a) o Tﬁ& anplicants who are TTAs ars not entitled to be

' ' "'I‘gansidérsd under 15% quotaAﬁar promotion to - the post

\ o .of Juniér .Telsgcaom ﬂfficef (J#C);

3

(b) However, chey cannat be de nl”d the Upportunlty Por

such or"mgtlan under. 35? quoLa, '

(c) ':Whe langth_af sirvice as far as the applicants who
claim t= hi TTAs are concernad, should not bs confined
. | T talthe sepiond of 5éruice.put in by them,K individually
Co ‘ 'in'thﬁ_cadra af TTA; but:thair collsctivs length of’

N P . - : L3 /-
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servics in the oathae cadres, such as, Phene Inspecfs;/
Auto Exghenge Assistant/Transmission Assistant/

. Wirelsss Operatir and . cthar eligibls cadres should Y

“ba taken ints considerations and

- (d) Mere entitlament to appear at ths scmeening tsst or
evsn passing thraugh the same successfully shall mot
ipsy fact.. creafclﬂn'immediate right to promotion.to
tho nost of J7C. AUailabilitx af vacanciss in ths
.pr:matisnal post ang cther eligibility cr&tsria
according te s ths extant rules, shall de grminé in

sach case when actual promation could be grantecd.

:35. | _ Sybjéct tc tho azbove directiong,, the applicents who
“may be Gthapuise'Gligihl:'shﬁuid be allousd to zppear at the
qualifying, scrsaning t@st'tc be held on 11th April, 19%G.

36. The abovs D.ﬂs..aie accordlngly dispossd of by

thls -comman Uruor- NO costs, '

Sd/~ X X
sction CGfFicer

CI?TIFIED TRUE COPY

CASE NUMBTRND,A.NesSy 1754 to.1766/99 .

) . © D.A.NosS5 to 59, 190, 142,402 & .470/99
DATI O7 JUDGMERT :19.3.1999 -
R A '
COPY MADE READY ON:p@31808 .
. v ’ ' *
SQG%&Pﬁ_qulCuD/CDUrt CPPicer . !

Centrzl Administrative Tribunal

-HYD.:RAGAD GENCH, HYDERABAD.






